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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
BENCH : AT HYDERABAD :

A 355 of 1989, Bate of Order : 18-12-89,

B.Mukher jee |
: -..'Applicant
Versus

The Senior Divisional Mechanical Engineer (D),
S.E.Railway, Waltair, & 2 others..

«e.Respondents

-

Counsel for the Applicant . : Shri C.Suryanarayana

Counsel for the Respondsnts : .Shri P.VUenkatarama Reddy

CORUM:
HONOURABLE SHAT D.SURYA RAD : MEMBER (3) (1)
HONOLRABLE SHRI R.BALA SUBRAMANIAN : MEMBER (A)

(Judgment of the Bench dictated by Hor'ble
Shri D.Surya Rao, Nember‘(ﬂg )

This appiicaticn ig filed questioﬁﬁthe order
No.DPO/WAT.BU,IIB/17, dated 24-1-89 passed by the 1st
- respondent directing that the applicent be rétired from .
service an the forencon of the date of expiry of three
months computed from the day following the dats of service
, y |
of the notice. The nuticez;erued on the spplicant on 3-2-89,
o ' Comg wH :
The retirment of the applicant sdwe) effect on the forencon
of 3rd #Hay, 1989, The impugned orders were passed under
. ) : Fug .
Rule 2046 of the Railuay Establishment Code Vol.II. @pplicant
filed a representatian/appeal on 21-2—89KAS no orders were

passed immediatly thereafter he filed the present applica-

tion on 24-4-89, During the pendency of the applicabion

Q}/ . contda. 2,
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se 2 4e
by an order datedr1ﬂ-11-89 the Rbilway_ﬂdministratiun was
permitted to dispase of the represeﬁtatiun made by the
applicant., It is now broﬁght to our notice by the $tanding
Counsel for the .Railuays tﬁat the Divisional Railuéy
Manager by an order Mo.OPD/WAT/8S 111/17 dated 24-11-89

had directed the reinstatement of the applicant with

immediate effect. It is also directed that from the date

of retirement i.e, 2~5=-89 to the date of reinstatement the

interuening period shall be treated as leave due to appli-
St d ghed Ut ‘
cant, Lﬁhe applicent re-joined on |l -1%-1989 persuant to

this order§.

Lo

2, ~The Standing Counsel for the Railways Shri P.Venkats

© kg
rama- Reddy submits that the applicant received the relief

K
asked in the main application i.e. the impugned orders
dated 24-1-89 has been set aside and the applicant has been
reinstated into duty. It is therefore contended that there
is no further relief which the-seupd~can be granted., Shri
C.Suryanarayana, counsel for the applicant seeks to contend

_ Wity
that the appellate order is @rnon-speaking order aﬂq\the
intervening period i.e. from the date of retirement to tha
date of reinstatement into service is treated as leave and
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that copesquently- he iskcmmpelled tobe on leave for the no
!

Pault of hiis,” It is epen to the applicant to make a

s ' contd..3.

(Y
L



ﬂwm%\m%&

..-3‘..
representation against the order dated 24=-11-89 to the
doncernad dompetent authority in so far as treating the |
intervening périod as leaga gnd.if aggrieved by any-
deéisipn on such a representation it is éluays open to
the applicant to ssek sppropriate legal remedies. In

the present application however we are not going in to

the question as to the legality of the order dated

24-11-1989 as it is not impugned herein. The application
is disposed of as it has become infructuous in view of

the subsequent order dated 24-11-1889, No costs.

(D.SURYA RAD) (R.BALA SUBRAMARIAN)
Membar (J) . Member (A)

Ot.18th December, 1989,
Dictated in open court.
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EPUTY REGISERQR(J)
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TO:

1. The Senior Divisional Nachanlcal Enginser(D),
5,8.,Railway, Waltair-530 008.

2. the General Manager, south sastern railuay,
Garden Reach, alcutta=-700 0443,

3. The Chairman, Rly.8card, {representing Union of India)
Rail Bhawan, New Delhi-110 001.

4, Un? copy to Mr.C,Suryanarayana, Advocates, 1-2-593/572,
Srinilayam, Sri Sri Marg, Gaganmahal, Hyderabad-500 029,

5. One copy to.Mr.P. Uﬂnkatarama Redd S€ for Rlys
CAT,Hyderabad. v ySe

6. One spare copy.
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Admitted and Inteflm dlrectlons
issued. -
Alloueduﬁf
e .
Dismissed,

Dlspased of u-rt—h-d-rrﬁf:’ﬁﬁﬁ.wa (,JOSJ'JL,——-M‘
M,A, AOrdered.

No ordenr as to costs:'
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